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MR DEPUTY-SPEAKER Now,
we will take up clause by clause
consuderation

The question 15

That Clauseg 2, 3 the Schedule
Clause 1 the Enacting Formula and
the Title stand part of the Bull

The motion was adopted
Clauses 2, 1 the Schedule, Clause 1

the Enacting Formula and the Titl.
were added to the Bill

SHRI K R GANESH I beg to
move
The motion was adopted
MR DEPUTY-SPEAKER The
question 1s

Taat the Bill be passed
The motwon was adopted

1555 hrs

STATUTORY RESOLUTION RE

CONTINUANCE IN FORCE OI' THEL

PRESIDENT S PROCLAMATION
IN RESPECT OF GUJARAT

MR. DEPUTY-SPEAKER We take
up the next i1tem starding in the name
of Shrn Uma Shankar Dikshit I do
not see him here I have 43lso no in-
formation whether anybody s
deputising for him

SHRI S M BANERJEE (Kanpur)
On a point of order If tae hon Minis-
ter Shnn Mirdha has just informed
you by <sending in g shp Llke what
Shri Sathe did in regard to his motion,
I request you not to take notice of it
Thig morming, when Some papers
were to be laxd Shr1 Dikshit was not
bere I dn not know why he 15 avoid-
ing this House I have great regard
for him I really want to see hum
Why shonld he not be present here?
Let him come and move the Resolu-
tion
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MR DEPUTY-SPEAKER If you
have any particular demre to see Shri
Dikshit 1t 1s your personal business

Joo

SHRI S M BANERJEE He ghould
be in the House

MR DEPUTY-SPEAKER I am con-
cerned with the business of the House
As far as I am concerned any other
Minister can deputise for him The
only thung I mentioned was that T
did not see any letter—Now a letter
has been sent to me Through some
kind of oversight 1t had not reached
me in time Anyway Shri Mirdha can
wiove the Resolution

SHRI P G MAVALANKAR (Ah-
medabad) We are asked to scnd nur
notices and motiony n time

MR DEPUUTY-SPEAKER These
are ‘ery unusual times

SHRI P G MAVALANKAR Is
there one rulc for the Treasury Ben-
ches and another faor the Opposition’

SHRI SEZHN AN (Kumbakonam)
I have sent a letter fo raise s pont
of a general nature

MR DEPUTY-SPEAKLR In 1egard
tc this item 1 have recewved oms
kind of a letter trom Shri Seshiydn
He wants 1o raise some point 1 think
it 15 a minor point We might is wdll
allow lum now

SHRI K § CHAVDA (Patan) Re

garding what?

MR DEPUTY-SPEAKER I will It
you know ] do not know what kind
of point 1t 1« Are you gomng t3 ehut
some information?

I think we will dispose it of before
the Minister starts

SHRI SEZHIYAN I thank youa for
giving this opportunity to rawsc a point
This affects the general nature of
constitutional and financial authorlty
of this House 'We are now gowng 9
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discuss the Presidentia]l Order concern-
ing Gujarat. Gujarat is 'being gov-
erned by a Presidential Order and this
House has taken over the functions of
the State Assembly. A sericus affront
has been perpetrated against the cons-
titutional and financial authority of
this House, 1 find that a sum of Rs
10.38 crores had been withdrawn from
the Consolidated Fund of the state of
Gujarat by a Presidential Order dated
14-6-74. It 15 stated that th's has
been done in pursuance pf sub-clause
(c) of clauge (1) of article 357 of the
Constitution and that this withdrawal
was done owing to the urgency of
recouping the Contingency Fund from
which advances amountf.ug to Re 1038
crores had been drawn carlier &nd
remainung outstanding at the end of
1973-T4.

As vou are awure, the State of
Gujarat came under President’s Order
on 9th Februaiy. 1974. This House
began its cession on February 18, 1974,
They have drawn amounts to the tune
of Re. 1038 crores from the Contin-
geney Fund during the financial year
1973-74 for many unforeseen expendi-
ture items in the State of Guyarat. As
per the gencral 1ule regarding with-
drawal from the Contingency Fund,
it should be recouped at the next sit-
ting of the concerned legislature im-
mecrately after the withdrawal. So
when this House took over the func-
tions of the State Assembly of Guja-
rat, that rule apphes. They should
have come forward in this House be-
fore 31st March, 1974 to recoup the
amounts drawn from the Contingency
Fund of Gujarat.

Then what has happened now?
16 hrs.

They have not done that. This
House was in session till the middle
of May. On 14th June, 1974 they 1ssu-
ed a presidential order to withdraw
from the Consolidated Fund of the
State of Gujarat Rs. 10.88 crores to
Tecoup the contingent fund, For this
they are invoking article 857(1)(c):
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where by a proclamation issued un-
der article 356 it has been declared
that the powers of the legislature of
the Stute shall be exercisable by or
under the authority of Parliament, it
shall be competent for the President
to authorise when the House of the
People is not in session expenditure
from the Consolidated Fund of the
State pending the sanction of such ex-
penditure by Parliament. When Par-
hament 1s not 1n session he can with-
draw the amount.
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In this case, the President's Order
of Emergency came on 8th February
and all the advances relate to 1973-74.
Incidentally on 22nd March, 1974 the
supplementary budget for 1873-74 for
the State of Gujarat was considered
and passed by the House. From 8th
February onwards there was enough
time for them if they wanted to re-
gularies these amounts before 22nd or
at the latest by 31st March, 1974, They
did not do so. They waited till the
House went out of session. After the
House was adwurned sine die and was
prorogued, ‘1 June they come with a
presviential « der. Two sessions have
pazsed. Only one day more of this
sessyon is left. Nothing has been done
to appraise the House of it. I know
the Constitution is not very explicit.
It says: “pending sanction of such ex-
penditure by Parliament.” 1 want a
specific ruling from the Chair: taking
recourse to this can we go on session
after session, vear after vear, without
the sanction of Parliament? This was
sought to be included in the supple-
mentary demands for grants for 1974-
75. 1t is not correct. They should
have done it before 31-3-1974; they
had ample opportunity when the
House was sitting from February 18
and when the supplementary demands
were discussed on 22-3-1974. They
missed all those opportunities and in
the middle of June they had with-
drawn by presidential order Rs. 14.38
crores from the Consolidated Fund of
the State. This House 18 exercising
the functions of the State Legislature.
This House has not been informed till

Y
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now We met on 22nd July. Till to-
day no notification has been placed
on the Table of the House. I came to
understand 1t when there was a small
paiagraph in the supplementary de-
mands, through which I went tho-
roughly  Unfortunately, it did not
come up for discussion because of the
Speaker’s ruling.

I want your specific ruling on the
following three pomts:

(1) Whether 1t 1s proper on the
part of the executive to withdraw the
amounts from the Consolidated Fund
by a Presidential Order , when 11 15
avoidable,

(2) Whether 1t 1s proper on the part
of the executive not to have taken any
steps 1in time for such recoupment of
the Contingency Fund even though
the opportunity and time and occa-
sion were available to the executive

(3) Whether it is proper on the
part of the executive not to have
taken this House into confldence at
the earliest available gpportunity of
such a Presidential Order having been
issued to withdraw lots of amounts
from the Consohdated Fund of the
State  Sir, the basic rights of this
House have been given the go-by by
using a constitutional provision which
should have been used rarely It is a
fraud on the Constitution and an
affront to the financial and constitu-
tionul authorily of this House. I
want your ruling on these points

o g Frmd (7)) IqTeme wiEw,
 fa AN q7 By 47 R A
HATZET ¢ THIA 74T & | #97 d7S05
T THATIE $THT AR qEEA A0 7
T ATHTC REH!T AR FIAT [T §7
wAf ag ¥aa witaeg &7 &7 aae 748
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SHRI H N MUKERJEE (Calcutta—
North-kast) Article 357 1s verv speci~
fic It relers to the exercise of legis-
lative powers under Proclamation
1ssued under article 356, 1t says.

“It shall be competent for the
President to authorise, when tihe
House of the People 1s not in ses-
sion expenditure from the Consoli-
dated Fund of the State pending the
sanction of such expenditure by
Parliament "

I understand this to mean that the
President can certainly authorise ex-
penditure from the Consolidated Fund
but a check on that 1s that the next
session of Parliament would hear of
the event and approve of it. But as
Mr Serhiyan has so ably pointed out
this was done a long time ago and we
are now at the fag end of the session
and nothing has been done to secure
the sanctlon of Parliament If the
Government can tell us that they were
prevented unavoidably {rom making
any statement earlier and they are
gomng to do it tomorrow—they did not
know till this morning that the House
would be sitting on Monday—we can
understand it; if not, this 1s clearly a
contempt of Parlhament and this House
has to take note of it m a very fun-
damental sense

SHRI SHYAMNANDAN MISHRA
(Begusarai)' I have also one humble
submission to make in thig regard
This is indeed a very important mat-
ter that has been raised. It eanqﬂl
be lightly brushed sside. The point
is that the relevant Presidentia]l Or-
der ia not even placed on the Table
of the House. So, the House canno
take cognizance of it. There must bé
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some provision that such an Order is
laid on the Table of the House. If
that is done, you can accuse us that
we have not exercised our vigilance or
alertness in this matter,

MR. DEPUTY-SPEAKER: You were
given a copy of that letter. Are you
prepared to reply to this point only?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEI. (SHRI RAM
NIWAS MIRDIIA) I have just now re-
cefved a cupy of the letter Shri Sezhi-
yan has addressed to the Chair, I am
not in a position to give any detailed
answer to this I wish it was address-
ed to the Fiaance Minister. But from
what little I remember, what I can
say, at this slage, 1s that article 357
as I understand 1t does not make 1t
compulsory or does not require that
the President’s Proclamation should
be laid on the Table of the House. In
my opinion, the ploper time when
this matter could be raised and dis-
cussed would be when the Supple-
mentary Demands for Gujarat are
discussed. They have already been
presented to the House. They are be-
fore the House. Whenever it is de-
cided that they would be taken up,

this point could be ramsed at that
stage.

SHRI MADHU LIMAYE: You are
the trustees of Gujarat. You are
abusing the trust.

MR. DEPUTY-SPEAKER: He has
&iven whatever reply he can give.

_ SHRI MADHU LIMAYE: He has
Eiven no reply. He said, it relates to

BHADRA 15, 1808 (SAKA)
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the Finance Ministry. That is all he

said.
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MR. DEPUTY-SPEAKER: It does
not matter, whether you are satisfled
or not You have had your say, Kind-
ly listen to me also.

1 saw this lJetter after coming to the
Chair. As far as is humanly possible,
sitting here and attending to other
business, I applied my mind to it I
was told that a copy of this letter was
given to the Minister. Therefore, 1
asked him if he had got anything to
say.

1 would first agree with the Minis-
ter that this may not be a very ap-
propriate occasion to raise this ques-
tion We are discussing the Resolu-
tion to extend the Proclamation of the
President m respect of the State of
Gujarat. That is the subject matter
which 1s his responsibility. There-
fore, technically speaking, this may
not come up now. However, this re-
lates o Guiarali and Guiarat without
money, is only Gujarat in name. You
cannot do anything in Gujarat. The
sum of more than Rs. 10 crores is not
a very small sum. 1 do not know
whether these Supplementary De-
mands for Grants for Gujarat will be
coming during this session. I doubt
very much. I do not think they are
coming. Therefore, 1 think, it is
quite appropriate for Members to
raise this question, specially when the
Supplementary Demsndg for Granis
for Gujarat will not be discussed dur-
ing this session. They did figure in
the Order Paper, the Business of the
House, a few days ago and were scut-
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tled, as you kngw, Therefore, I think,
they are right in so far as that this
concerned to raise this question.

Now. as far as 1 understand from
Mr. Sezhiyan's letter and from his sub-
mission, reinforced by Mr. Limaye, Mr.
Mishra and Prof, Mukerjee they made
certain points. Again, let me say, 1
pay my complimentg tp them and to
other Members for being very very
vigilant and watchful and for assert-
ing the rights of this House. They
have done that. I am very happy.
The Minuster of State for Home Affairs
may not be in a position to answer. L
do not want him to answer this. But
1 would pose these guestions for his
consideration and they will go op
record because I am Sure, some time
or other, the Supplementary Demands
for Gujarat will be coming, if not in
this Session, in the next Session. But
there are certain questions of pro-

priety.

Ag far as I can understand from
Mr. Sezhiyan’s letter and his gubmis-
sion—You can correct me if I am
wrong—, these expenditure were in-
curred during the financial year end-
ing 31st day of March 1874, i.e, the
last year and not the current flnan-
cia] year. And they are pot a small
sum—more than Rs. 10 crores. The
President’s Proclamatwon was made
on the 8th February 1974, well with-
in the financial year, and the State of
Gujarat wag placed under the legisla-
tive jurisdiction and financial juriadic-
tion of this Huse soon after by that
Proclamation—rather on the same day.

Parliament met on the 18th of February
! C ol Hoated

1974. Mr. Serhiyan has alsg sald
that the Supplementary Demands of
the State of ‘Gujarat for 1873-74 were
considered and passed by the Lok
Sabha on the 22nd March 1974, well
within the financial year of 1973-T4.
Why was it not possible for the
administration of Gujarat to include
these Demands as Supplementary
Demands during that period to be
passed by this House? Why could
not this amount be included in the
Supplementary Demands that were
discussed and passed on 22nd March,

1974, well within the flnancial year?
This is one question to which they
must pay their attention.

From February to May we had a
very long Session Parliament wag in
session upto the middle of May. if 1
am not mistaken, Why should 1t have
been necessary to resort to this extra-
ordinary power? Although Parliament
gives Pregident the power, why was
it necessary to resort to appropriation
of a certain amount from the Consoh-
dated Fund of India by means of an
Ordinance? We ghould think that this
House ig the supreme authority in
financial powerg and, as far ag possible,
this House should run these things
It is only in extreme cases that we
should resort to Ordinance. Why was
it necessary to resort to this? This is
another question.

The third question is. when the
President had promulgated this order
and we met here on 22nd July, why
was the earliest opportunity not taken
to place th'z ~rder befcre the House.
Now the Minister is taking a technical
stand tha¢ the Congtitution does oot
make it obligatory, fof am, oxder of tbis
nature o be placed on the Table
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Therefore, my appeal to the members
of this House is: You may or may
not accept a parliamentary probe.
But give us an opportunity to debate.
QOtherwise this House does not deserve
to be called a Parliament in this
world.

st vy fomd @ sTemm weEm,
7y qrET wrE wE T | F 98 A S
afer o 7% Tag o8 Aferars ofona=d
ST AV TE 9T 32H oA & fag g
5 HY G F7 G T AT GEAAT EHT
T UFT A7 o G517 I FT g@ren
famm | w3 Sarene wElAT 9E ¥ @A
S AT T, 7T 7 97 VAT §, 98N 0A-
fra arsyedr Fr +fifso . .
MR, DEPUTY-SPEAKER: They

have been circulated; you need not
read them.

oft 27 fRaT o T AR
= g7

MR. DEPUTY-SPEAKER: I am not
impatient. I am only trying to save
the time of the House by saying that
all these have been circulated and
members know them and you need
not read them.

N w7 {7 F aw o @
RIAAT vt & g¥ara & § fF qrfear-
e FRET Tl frgwe wr o

“to examine the entire matter”
wAA A Safda aq war wEy §
“to investigate intg the charges”

aradia  gfifaai fag wm &
I T FZ &

“Parliamentary committee to go
into all the questions’”

HTF 3T FEAT

“That this House resolves to set up
& committee to probe the following”
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A Frx FAT § TAITAT FI, FARNE
FI, NG T | AT WA A1 FT W
@ ¢ | & SurEr AT AET §aT, "
STEATEE A AT T A< e FSH
q, SY IAHTT T Tl F foaar o &,
AT AT ... (7awwy)
S O T A B C R
Afas A F1 4 E & 1 o AR A
TE® T IS IH SHIT B, 9 FEe FY
7 g NfE s & famr dige ww
TS T BIRNAT 6 gl |

“That a Committee consisting of
Shri T. T, ZKrishnamachari,
Professor K, T. Shah, Syed
Nausherali, Shrimati G, Dur-
gabai and Kashinathrao
Vaidya be appointed—

(a) to investigate into the conduct
and activities of Shri H, G. Mudgal,
Member of Parliament, in connection
with certain dealings.....

o FT § | g 71 =1y § oy S
g1 7TE § 59 F] JARNTE a0 ¥ fag aw
FAE A1EY | Fo FATGL ATH ATE
AT ¥ fag #3E as o =i
gf ey St Fgar & & dro o ;o
FFENs w4, o TEx Ty § fr
AT F |

MR. DEPUTY-SPEAKER: You have.
made the point. There is no point of
order.

SHRI K. P. UNNIKRISHNAN-
(Badagara): Mr. Deputy-Speaker, I-
shall try to make my observations
very brief but, however, I am afraid
I will have to say certain things to
preface my remarks, and that is about
the antecedents of this motion. Though
I have read something about
the parliamentary procedure and-
practice of this House and of the other
House, during my brief parliamentary
career, I have never seen a privilege
motion being treated so lightly and in
so trivial a manner as this motion. I
centend that this is not a genuine .
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[SHR1 VasANr Sarae in the Chair]

The House is aware of the circums
tances in which the Proclamation
under Article 356 of the Constitution
in relation to the State of Gujarat was
issued by the President in February last
and the State Assembly was dissolved
subsequently. Unless the Parliament
approves the extension, the Proclama-
tion will cease to be in force from 11th
September 1974. It is clearly not pos-
sible to restore during this short
period the normal constitutional ma-
chinery. Therefore, the continuance
in force of the Proclamation beyond
11th September, 1974 1< unavoidable,

I do not wish to take the time of the
House over details. But I would like
to briefly refer to some of the most
salient features of the work done by
the State admumsiration. After the
travails through which the Stute had
passed earlier this year, the process of
restoration of peace and order has
made g steady progress, There has
J1s0 heen a continuous improveme i
the law and order situation and the
administration has generally acted
with promptness and firmess.

The agitation in the State had led
to the closure of educational institu-
tions and disruption of the academic
life. As soon as the agitation was
calleg off, the State administration
took steps to revive normal academic
life and activities, Arrangements were
made to enable the students to appear
at the examinations which were
conducted in a pemceful atmosphere.
$Pne of the main grievances of the
students wag rise in food prices
in the hotels. Special arrangements
have been made for supplying food-
grains and edible oila to students’
hostels and this grievance has largely
been eliminated.

The Btate Government was equally
alive to the need for ensuring ade-
quate food gupplies to the weaker sec-
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tions of the society through the public
distribution system. A population of
aboul 244 lakhs has been covered Yy

over 8300 fair price shops,
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Stringent measures have Been laun-
ched by the State Government to bring
out the hidden stocks of foodgrains,
edible oils and other essential commo-
dities, by launching over 13,000 de-
hoarding raxds and unearthing essen-
tial commodities worth about Rs. 3.5
crores. The State Government has
also undertaken the distribution of
limited quantities of groundnut oil to
vulnerable sections of the population
at a subsidised price.

Due attention has been paid to
scarcity and relief operations in the
conditions of scarcity and semi-svarl-
ity  created by nudequate rainiall
1223 villages were declared as scar-
tily atfected and another 1363 villages
were declared as having semi-scarcity
conditions. A number of relief works
which employed over 85000 people
have been started in these willages.
Collectors have alsn been authorised
to start test scarcity relief works and
distribute gratuitous relief in areas in
which rainfall is less than 50 mms and
acute distress is felt. Old and infirm
persons and destitutes who were un-
able to work in relief works are be-
ing pawd cash doles. According to the
last report from the State Government
over 8000 persons were receiving such
doles 1n respect of waler supply to
villages, arrangements have been
made to supply water through tankers
or bullock-carts to 172 villages. Ar-
rangements have also been made for
fodder to the cattle,

The State Government have conti-
nued to pay special attention to the
conferment of occupancy rights on
tenants. As a result of special efforts
over 31000 cases were disposed of by
30th June last and occupamcy rights
conferred on 14006 tenants.

The developmental activitley have
also received the attention of the
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State Government. Recently, the
Prime Minister had visited Gujarat to

review the position in respect of agri-

cultural production. Special schemes
have been taken up to make optimum

use of agricultural inputs. Active

steps are being taken to ensure ade-
quate power supply during the Fifth
Five Year Plun. The State Govern-
ment has taken initiative to set up
fmportant industrial projects through
the agency of wvarious corporations
under the Industries Department A
number of letiers of intent have also
becn obtained bv some corpriation”

Eleven industrial licences have been
granted for setting up Cooperative
Spinning Mills and Gujarat State
Fertihser Company has been granted
a letter of intent for setting up a new
fertiliser plant costing Rs. 120 crores

The proposed plant when commission-
ed will produce 1600 tonnes of urea
and 1350 tonnes of ammonia daily

The welfare of the backward classes
has received special attention of the
State Government and the stipends
to the Students have becn ncreased

We have circulated for the informa.
tion of the Members a booklet giving
more detailed information. The Par-
hamentary Consultative Commuittee
tor Gujarat has already met twice
and is due to meet again 1n a few
weeks I am sure that the problems
of the State Administration would be
reviewed at that meeting also,

Since it will not be possible to re-
store the mormal constitutional Gov-
ernment bv 11th September, 1974 I
commend the resolution to the accept-
ance of this House.

Pm. CHAIRMAN: Resolution mov-

.

““That this House approves the
Continuance in force of the Procla-
mation, dated the 9th February,
1974, in respect of Gujarat, issued
under article 356 of the Constitution
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by the President for a further

period of six months with effect
from the 11th September, 1974.”

SHRI KRISHNA CHANDRA
HALDAR (Angram) Mr. Chairm n
Sir, 1 oppose ihis Resolution.

The Congress Party had a brute
majority n the Gujarat Assembly, but
due to lactional fight in the 1ulng
parly for power, they never had any
time to look into the problemg ot the
workers, the peasants andg the peouple
in general. So, the Gujarat people rose
unitedly like one man and orgamsed
a historic movemeni against rice m
priwves o foodgrains and other essen-
tial commodities, unemployment,
agamst the limillesg corruption in the
Ruling Congress Party, for the dissolu-
tion of the Assembly and for a
democratic governmeut The Gujarat
fight was a product of limutless Con-
gress factional quarrels The evenls
in (Gujarat have taught many lessons
for cur couniry for our ruling elite
and for the functioning of our party
system The most important lesson
that they have taught i1s thet when
the people as a whole are umnitedly
behind a paiticular demand, 1t i8
cifficult for the adminisiration 10
resist 1t on the ground that cannot be
made to act under public pressure or
coercion. In the last analysis this
tantamounts to saying that the people
should not make any demands on the
Admunistration. If the generality of
the people want to make a demand
they are bound to see that i1t 1s con-
ceded. No people could tolerate a
different situation much less in
democracy and this 1s what the
President's Admnistration tried to
achieve in Gujarat and, therefore,
rightly failed.

People expected simultaneous dec-
laration of dissolution of Gujarat
Assembly and the declaration of the
Assembly election but instead we find
the Home Minister came to Parliament
for six months extention of President’s
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Rule starting from 1Ith Scptember
The Home Munster claims that
Gujarat has returneq to normalcy.
Then why elections have not been
held? Because the ruling Congress
party 1s not sure of getting majority
in tne coming mid-term elections and
they have not yet been able to settle
their factional guarrels in Gujarat,

I want to say there must not be any
Presidents rule anywhere in  our
country Whenever any Assembly 1is
disfolved the care-taker Government
should pe established without the
power to pass any mportant legisla-
tion ang elections should be held with-
in a month or two. This 1s a demo-
cratic procedure practised everywhere
in the world. That 13 bemng scuttled
and deliberately Congress rule is
perpetuated 1n Gujarat in order to
influence the Admimstration to win
the clections by unfair means and
by rigging the elections as i1t was done
in West Bengal in 1972, I demand
elections should be held by November
1974 Before the elections are held 1
demang all the corrupt officalg be
removed ang transferred to other
‘States Today here is acute shortage of
food ang essential commodities. In
search of food the hungry people raid-
ed the foodgrain shops. Such a
serious situation is prevailing 1n
Gujarat People in Gujarat instead
aof food are getting hullets. The
bureaucracy is ruling in Gujarat at
the point of bayonet. Half of the
Guiarat iz under the grip of famine.
In my constituency in West Bengal
and alro 1n Bankura and Midnapore

there are famine cnoditions and
hundreds of people have died.
Practicallv there ig mno ration in

Calcutta. So, 1 demand sufficient food
and relief should be sent to Gujarat
and West Bengal. In regard to the
other parts of the country, where
there is shortage of food and where
people ure dying of starvation, to save
those starving people, foodgrains
should be sent to them from the

.

SEPTEMBER 6, 1074

Continuance of 116
President's Rule in

Gujarat (Res.)
Centre. Foodgrains should be sent
to Gijarat also.

Sir, I demand that major and
minor irrigation schemes should be
taken up in Gujarat. The Minister
has stated that it is not sufficient for
Gujarat. These schemes should be
taken up and implemented as early as
possible, 1n the drought and famine
affecteq areag of Gujarat. Sir, I
woulq also request the Government
to set up a atomic power station at
Bhavnagar.

Sir, lastly, I want to warn the Gov-
ernment that for their mis rule, history
of Gujarat will be repeated in Bihar

and in every corner of our country
People will not forgive the Govern-
ment for their total failure and for

the unprecedenteg crisis. People wll
fight for food, shelter and democracy
people will fight to the last for food
shelter ang democracy.

MR. CHAIRMAN:- Mr D. D Desai—
Absent

MR. B. V NAIK—Absent
Dr. Mahipatray Mehta.

DR. MAHIPATRAY MEHTA
{Kutch): Mr. Chawrman, Sir, Gujarat
is the most mis-understood State, a:
far as I know. It is considered to be
one of the richest States in India by
so many people. But, in reality, it
is different. Except for a stretch of
200 miles from Ahmedabaq to Surat
the rest of the whole of Gujarat 15
still as backward as anything St
depressed classeg and scheduleq castes
constitute nearly 21 per cent. Sir
this imbalance in the development IS
the main cause for so many grievan-
ces, all over Indla. That is why. it 15
very necessary that special ﬂm"“‘]’“
shoulg be pald to Gujarat, specially
because the disparity is so much ﬂl_st
one part is highly developed, while
the other part remains equally bark-
ward at present. If we want to 8¢
hieve socialism, unless snd until ﬂ“:
differential  treatment meted OV

¥
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4o Band different areas ig done away
with, I do not think we can achleve
any thing more.

8ir, I can say this about my consti-
tuency. [t was the most primitive
prinvely State before Independence.
-Sir, 1t has an area of 18,000 sqg. miles,
which 15 one fourth of the tofal area
of Gujarat State, with a population
of only eight lakhs of people. It 1s
a border State. Here, I am reminded
of what Pandit Jawaharlal Nehru
said, when the integration of Kutch
as a State with the rest of the Indian
Union togk place in 1949-50. Without
going nto the parochial outlook of
the linguistic movement, which was
going on there at that fime, he assur-
ed ug and he wanted that Kuich
gshould come up. That is why, Kutch
was taken directly under the Centre
ag a Part C. State. I know how the
people were happy. The develop-
ment immediately started and in the
very First Plan, Bs. 3 crores were
provided.

Sir. the boundaries may mot remain
constant. At that time, we also said
that if India leaves, Kutch leaves.
For the sake of the whole country,
we do not mind if there are certain
boundary readjusments. But, the
whole area should be developed.

The progress and development of
the area should not be hindered under
any circumstances.

Let me tell you this. There was an
august body, a Joint Commiitee of this
House, which went into the question
of the inclusion of XKutch with the
bigger, Bombay State in 1956, The
Juint Committee of this House and the
Boundary Commission itself had as-
sured us that the development of this
sren wotld pot be hindered at all, buf
tn the contrary, it would be enhancec
gradually. On that hasis, it was the
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Unfortunately, the process of chang-
i, the boundaries of States did not
rest there. On May 1, 1960, Kutch
became a part of the Gujarat State.
Let me tell you—I will gay it with
the greatest sorrow—that it was the
blackest day in the history of Kutch,
Kutch was merged with Gujarat on a
parochial ground, not on the ground
of development of the area, It was
merged on the ground of linguistic
homogeneity. But nobody cared for
the develooment of this area. In the
reorgenisation of States, as was right-
Iy said sometime ago by one of the
Ministers over here about the linguis-
tic reorgamsation of States, there
should be equal development of the
constituent parts thereof. But look
at Andhra. On the parochial ground
of linguigtic similarity, certain zreas
were included in it. But we have had

riots and violence on a widespread
scale,

I want to say that this is the main
problem in Gujarat today; a certain
area has been highly developed and

8 certam part of it has been Deg
lected

I will just take a few minuteg as I
will have to explain the history of it.
Formerly, the economy of Kutch and
its development—I am referring to the
prep-partition  period—depended on
Sind. now in Pakistan All the essen-
tial commodities, specially foodstuffs,
bajra. ghee, rce, cverything, used to
come from Sind. In exchange for
these, hundreds and thousands of
handicraft workers used to send their
bragsware, printed slks, silverware
and Meena Kari, famous all gver the
world, These things went up to Kabul

Whenever there was a drought—the
Home Minister said just now that
Gujarat 18 In the grip of a drought-
the people on the border with their
cattle, which is the backbone of the
economy, Which amounted to one
million, used 1o o to the bank of the
Indus, the Lower Sukkur Barrage,
which was nearby, They never feit
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the pinch of the drought at all As
soon as there was ramn, these people
used tp return tp their homes

Now after partition, both ways this
area has becn affecied The alter-
native they had when there was
drought 15 now demed to them And
nothing else has heen provided in 1is
place Not even a single refugce
after partilicy was given relief  Here
18 an arca where milions of prople
have not heen cared at all in so fur
as the effe.t of partiion was con-
cerned. I would ask the Home Min-
ister whether the Gujarat Govern
ment or the Central Governmeni had

ever come forward to mitigate the
effect of partition on the aren?
In Kutch today therc are 8 lakh

people  Outsile Kutch, there arte 12
lakh people hwving out of it Why
have they gone out of Kutch® Tt s
a place of widows and old people
because they have no opporiuniies of
life They are absolulely denied
these What 1s today? Todav 15 the
saddest day for the people of Kutch
who are passing through a crisis
When you go theie, you see tears in
their eyes As my hon friend in the
Cpposition said just now, Gujarat has
created history It 1s not in the blood
of Guiarat peopla fop every now and
then go and ficht But you see what
is the condition of the people, This is
the fourth continuous year of drought
So many districts are afferted You
go and see Saurashtra, Kuich, Nawa-
nagar, Bhavnagar and Amreli Look
at the condition of the people It was
stated by the Home Mimister that
95,000 workers are emploved on relief
works at this time May I remind you
that only in the district of Kutch this
day in 1972, 1973, there were 1 33.000
persons working on rehief In the
whole of Gujarat you are saying that
15,000 people are given relief Is it
relief work? Let me tell you that I
have recelved hundreds of tfelegrams
ung trunk telephone mesgages. Scar-
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city has been declared in 968 villages
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of Gujarat, in Kutfch alone. Not =&
single new work has been started.
Grass 1s not being supplied to the

depots cattle which 1s the backbone
of economic activity die m thousands.
3000 cattle die every day I have secn
with my naked eyes truckloads full of
skiny and brnes nf such catt’'e going
away I have described the conditiom
of unique pastoral land of Banni, I do
not wish to 1epeat 1t Thig has be-
come 1 recurring fealure and I request
the hon Mimister o look into ths
matter You sud that this Govein-
ment 1s sometimes furced to do cer-
tain things Tlease do not forie these
people to sprak that language We
are a perace loving people

MR CHAIRMAN Yuur {ime 1s up,
please conclude now

DR MAHIPATRAY MEHTA Law
and order s gone in Gunaral  The
journcist who  went {o (omplomn  to
the advis:r in the very compound of
the adviser was lathi charged Then
there wa. the case of the police ins-
pector  For eight davs there was riot-
mg 1in Ahmedabad and there was
lathi-charge On September 11th the
President’s rule will cxpire there 1s
no other alternative, I know Any
Government 1s much heiter than
bureaucracy Bureaucracy's first res-
ponse to any ovopular demand 18 no
Thiz ‘no 1s the best government ser-
vant Take for instance article 371(2)
which refers to the establishment of
separate  development boards for
Kutch It is the birthright of the
people of Kutch The boundarv rcom-
mission and the joint parliamentary
rommittee recommended it It was
envisaged in Andhra When we refer
to that, the same adviser who sug-
gested that solution in the case of
Andhra Had the cour-
age to say that it would lead to dis-
unity in Guiarat, I ask them from
this august House: were the framers
of the Constitution less wise than the
present advisers to the Goverhor of
Gujarat?
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MR, CHAIRMAN: You cannot
gpeak on indefinitely. FPlease con-
clude now. I have been teling you
that your time was up.

w21 BHADRA 18,

DR, MAHIPATRAY MEATA . Thank
you very much Sir. I request the
Government 1o look intg the drought in
XKutch

SHRI H. N. MUKERJEE (Calcutta—
North-East): Mr. Chairman. I fear this
resolulion is another symptom of the
rot that has eroded our public life,
the malady which came out so sharp-
iy m our discussions yeslerday 1n this
House, The Minister hag asked the
House t{o sanction the continuance of
President’s rule T fear that the Gov-
ernment has an idea that the continu-
ance of President’s rule is a matter of
course gnd that it would be proposed
by Government and just accepted by
Parliament As a matter of fact the
envisagement in the Constitution is
that there would have tp be very
special justification for the extension
of the period when President's rule is
there.

President’s rule came ahout after a
period of upheavel in Gujarat. What
ever view one might take of certain
wlements operating in that upheavel
there is no douht about the genuine-
ness as far as people's participation
in that movement was concerned, They
set up a Nar Nirman Samiti: they
‘wanied to build a new Gujarat. The
response of the Government to that
was to begin with, repression of that
mnvement and refusal to give a
demncratic remedy to the situation.
At thni roint of time the Government,
if it had the guts for it —and this is
what ‘vorries me beyond measure
‘that the Government we have in this
conutry, hags no courage, no moral
stature and hag not got the spirit
really and truly to face our people—
it it did have some little backbone, it
should have asked for very early
election even at that point of time, if
Government wanted to capitalise the
enthusiasm of the people. What were
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the people fighting for? They want-
ed to gel rid of a map at the top
because he was corrupt. (overnment
should have capitalised the democratic
teelings of Gujarat at that point of
time Gujarat 1s Gandhiy's own coun-
try, inured ioc Congress idcals, allergic
to any sort of wiolent eruption, disci-
plined by the late Sardar Patel for
mstance 1nto a kind of patience which
has become Gujarat's hall-mark poli-
tically speaking—thay Gujarat rose
and shook the foundations of Indian
polilieal hife  If the Government had
some character and calbre, it could
have taken advantage of the upsurge
of our people and ulihised it for hawv-
mng a real, genulne democratic set-up
in Gujarat as a constituent of the
1otal Indiap democracy. On the con-
trary, what did it do® It trumps up
one set of corrupt people after ano-
ther That is the policy which 18 pur-
sued. With money and power, Gov-
ernment wishes to scotch all the great
expectations which had been rouseq in
Guiarat. How long can you do it?
Our people are acquiescent; they suffer
mutelv But heware of the fury of a
patient people! That iz the perspec-
tive which this Government is creat-
ing. trying to dip its own grave as it
were, It does not know that oower
may also totter because the roots of
power have got io be morally based
on the affections of the people. or it
15 worth nothing at all.
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That is what the Government falled
to realise at the time of the Gujarat
crisis.  Elections ought to have been
ordered very soon, at that point of
time But now they do not want elec-
tion Thev want extension. They will
come adain perhaps after six months
far another extension I do not know
The Elect:on Commission shnuld have
functioned differently The Election
Commission should not be dumb.
driven cattle. But unfortunately in
our country, the Election Commission
does not try fo assert itself and the
result ig the kind of thing we are see-
ine. When 1 see the kind of picture
politically in our country, I am re-
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minded of what an American poet

said long ago, when he found condi-
tions dismal

“God give us men, a time like
ihis demands

Great hearts, strong minds, {rue
faith and wiling hands

M.;.n:; whom lust of office will nct
1,

Men whom the spois of office will
not buy,

Men who
Have opimion and a wll,

Men who have honour, who will
not lie”

Those were the words of Oliver Wen-
dell Holmes a long time ago We do
noy have people in power todav 'who
are men of honour, who will not e
and that 15 why we get the sorl of
picture that we get in Gujarat A
defector in chief has been rewarded
A parody of prinriples was pathetie-
ally made by the Government and
ult mately we get the result that we
have got so far in Gujarat We have
Just heard a member from Kutch who
pamnted a melancholy and dismal pic-
ture of the condition of the people,
which 1s the only criterion m <o far
as the Governments right to rule 1s
conrerned

My friend, the hon Minister tried
to point out that the President’s Rule
has macle a lot of good to the State of
Gujarat I do not know But by in-
formation 1» that acute suffering con-
tinues There are near-famine condi-
tiong 1 cannot forgive though I can
understand the West Bengal Govern-
ment, for example having the gump-
tion to deny the fact of starvation
deaths by saying th . —al-
mutmtion How  cou. t1e Covern-
ment of India deny that conditions in
Gujarat directly under its care are so
terrible?
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1 am not from Guyarat But I get
information about near-famine condi-
tions, particularly, in Kutch where the
pasture land 15 there but there 1s no
water even for the grass lands to de-
velop They had in the Third Five
Year Plan a scheme for, I am told, a:
cheese factory which they bid good-bye
to The people suffer all over the
place Kutch should be declared a
drought-stricken area and relief works
should ke conducted on a very much
larger scale as our friend from Kutch
suggested a httle while ago

The conditions of famine appear to
be appalling in Savarkundla, Palitana,
Gartadhor and such other places
Drninking water .carcity seems to be
acute from the intormation we get at
Bhavnagar and Jamnagar The en-
tire population 15 m great dancer not
ony ol heualth but they might even
die 1t the water at nearby dams are
not 1eserved for driiking purposes

The hon Minister has talked about
benchts imposed by the Presiuents
Rule 1n Gujarat What al out the
Haryan-baiting menace® 1 know, on
soine occasions the Guyarat Go.ern-
ment has behaved 1ather well in so
ia1 a~ the oppression mactised on the
Harijans 15 concernea But even s0,
there are so many problems still re-
maimng A irieny ot mine from Guja-
1ai told me the other cay that there
was 4 demonstration 1n the stierts of
Ahme labad where he Harian. spoke
as 1t they wanted a sepurate ared, a8
separate territory something lhike an
Achutistan for themselves  Thej con-
ditions continue to be so dismal Let
noi the Government remamn compla-
cent

Why should atrocities continue in
these places” For example, I am told,
atrocifies commutted by Rajputs om
Haryjans of village Poladia 1n Kutch
deserve very keen attention by the
Government But nothing has beet
done.



" “Then, there was the incident involv-

ing journalists being beaten up. 1 do
not have time to go into all the details,
Journalists were beaten up and this
matter came up before the House. This
was done under President's Rule. I
have a report of police firing at a place
called Limbdi. There was a Commis-
sion of Inquiry appointed. The Com-
mission reported that the police was
unable to control the crowd. The
police had made an error of judge-
ment in not anticipating that a large
crowd will be there. 1 am guoting
{rom the report;

“The Commission is of the view
that the incident perhaps could have
been averted if the administration
had arrested the Jana Sangh workers
before the start of the procession.
The Commission is. therefore, of the
view that the preventive steps taken
were not ‘“sufficient and thought-

fu )

It further says:

*“... once the order to fire was
given by the Sub-Divisional Magis-
trato, no steps were taken either by
him or the Sub-Divisional Police
Officer to control the firing."”

1 have no time to go into all these
details, This kind of thing comes be-
tore us and the Consultative Commit-
tee meets for an hour three miles away
from the Parliament House when we
have to rush to the place in order 1o
attend the Question Hour. This goes
on in the name of good work done for
Gujarat.

There is a big scandal about sick
textile mills, Here is a copy of

magazine of 17th August, 1074 where.

incriminating photostat copies are
printed. We are told that a leading
person in the INTUC, Mr. Vasavada,
15 the President of the Gujarat State
Textile Corporation and about him,
his relatives and friends, there are
various allegations of corruntion and
nepotism of a very serious order. 1
do not know what the Government is
doing: abiout {t, when all these kinds of

 Gujarat (Res.)

reports appear supported by photostat.
evidence and that sort of thing.

17 hrs.

In regard to the Narmada Project, I
remember, about 20 years ago, after
I came to Parliament I went to Ahme-
dabad and saw charfs and posterss
asking for implementation of this pre-
ject., How long would it hang fire? Now
the bell is in the Prime Minister's.
court; why does not she do something
decisive about it? Why don't you lock
some people up as in a jury box and
do not let them come out before they
agree? Why do Gujarat, Madhya Pra-
desh and other States which are all
under Congress rule, go on fighting
like Kilkenny cats when the condition.
of the people in Gujarat, Madhya Fra-
desh and elsewhere vitally depend on
a decision in this matter?

1 say that the condition of the peo-
ple is the criterion, and 1 wouid end
by saying that we are dealing with
Gandhi's Gujarat. Gandhi had said
in 1922 facing his trial on 18th March,
1922:

“No sophistry, no jugglery in
figures can explain away the evi-
dence which the skeletons in the:
Indian villages present to the naked
eye.” He had also said:

“The Government, established by
law in British India is carried on
for the exploitation of the masses.”

It was
He said:

British India in thoze days.

“The miserable little comforts of
the tewn dwellers in India represent
the brokerage they get for the work
they do for the foreign exploiter, and
the profits and the brokerage are
sucked from the masses.”

He further said:

“If there is a God above, the Bri-
tish imperialists and the town-dwel-
lers in India would have to answer—
if there is a God above—for their
erime against humanity which is
perhaps unparallelled in history.” -~
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Trese were Gandhijis own words You
can refer lo Gandhis trial 1n March,
1022 All over our countr) today no
sophu try, no jugglery, 1n figures and
alpuinentation, can explain away the
evidence of poverty which faces you 1
come irom (alcutta waere you cannot
1 ul te yourself from poverty Even
m the air-conditioned comiort of Raj
Pl.ian you cannot 1solate voursell
from poverty In Guarat there 1s
poveity Evciwhere there i, poverty—
puverty of sort which kills not only
the soul but aso the body Millions
of (lldren every day day after day
year after year go to sleep when they
arc hungry This 15 the condition 1n
which we lie And here 1n Gujarat
which 1s directly under Presidents
rule you have a special 1esponsibility
you have to live up to the 1deals which
Gandhi)l had preached 1n regard to
ymperialists and the town-dwel'er~ 10
India Today the powers that be and
their supporters the b'ack-marketeers,
the profiteers the hoarders the smug-
glers and all that miserable gang whom
the Government cannot punish because
Government 15 1n league with the
wrong-doers are the criminals whieh
history will never forgive Let not
this Government be a party let not
this Government be colluding n this
tremendous phenomenon which 1s the
uglest thing that you can imagine de-
nuding tve people (" this country of

the spinit of their .ife
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I have gone a little too far But
Guiarat ought to be a sort of a model
Stile under the Goverminent’s direc-
tion It 1s not that vet That 15 why
1 want the Government to realice its
respnnsibility

SHRI NATWARLAL PATEL (Meh-
gani) At present Guiarat 18 under
President s rule and the proclamation
1= maing to expire This 1s required
to he extended Otherwise 1t will
create a lot of technical and adminis-
frative difficulties in the wav of Gov-
ernment At present Gujarat 1s fac-
ing a very acute drought mtuation.

SEPTEMBER 6, 1074

Contwnuance of 128
Prendent’s Rule in

Gujarat (Res.)
And Sir, you know very well and the
hon members from both sides know
very well that due to paucity of rans
Guyarat 18 facing the drought situation
this year 1 would Like to apprise the
hon members and the Mimsiers of the
present situation by saying that the
majority of the distriets—according to
me, 80 per cent of the region—of Guyja-
rat are such where there have been
no first rains at all And, according
to me 20 per cent region of vujarat
1~ such wheie there was the flist rain
and afterwards there was no second
raitn That 18 why the crop heg storted
withering According to me if it d es
not rain wathin the next ten days I
think farmers will not bother to go t¢
the flelds to harvest the grains d4s there
will be nothing These are the ur
cumstances we are facing This aro
ught situation 1s natural calamity Last
year, there was the flood situat on a 1
the people of Gujatat were aflected
by floods I understand that il was a
great tragedy on the part of the people
of Gujarat to face a flood situation
and lose very valuable crops and |
think so many other calamites were
also created by the floods I under-
stand year before last there wa a
countriwide famine and Gujarat !¢
was under the grip of that fammne
That was also the worst famune for
Gujarat So for the last three jyears
the people of Gujarat have been fac-
mng these natural calamities 1n the
form of drought or in the form of
floods You should understana h w
can poor people resist agairst noturé
continuously for the last three yeus
To-day the posifion in Gujarat 1s ab
solutely worse 1 would l'ke to urge
upon the hon Ministers and Membheis
of thig House that we cannot get am
idea of the situatlon sithing here
this House 1 would request the hon
Minister to kindly visit the areas '©
Gujarat where this difficult; has taven
place where people are affected by the
drought situation

This is & natural calamuty The
Government has nothing to do with it
I understand the sympathy of the Gov
ernment for the people who are the
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sufferers and who are facing the dro-
ught situanon. ] also undersiand one
thing. At present, the President's rule
is there and the Governor, with the
help of his two advisers, Mr. Satara-
wala and Mr. Sarin and the entire
government  machinery, I think, are
trying its level-best to face the silua-
tion. There is no doubt about it. But
1 would like to draw thg atteution of
the hon. Minisler {0 one thing.

BHADRA 15,

I understand in order to open reliet
works i1n the aflected areas, the Gov-
ernor cannot do anything without ade-
quate financial assistance to the State.
While there is any calamity in the
State of Gujarat, hon. Ministers are
always sympatheticc. There is no
doubt about it. I appreciate it, Any-
way, the situation is such tha: by only
giving sympathetic words for the peo-
ple of Gujarat, you will not be able
to save the people from starvation.
The problem js one of finance. Ade-
quate financial assistance should be
placed at the disposal gf the Governor
1o enable him to start famine works
and to provide drifiking water facilities
in areag where there is np drinking
water facility to-day and, especially,
fodder to the starving cattle.

So far as the situation is concerned,
I would request the hon. Minister for
Agriculture also to rush adeguate sup-
ply of foudgrains to the people of Guja-
rat and to see that there may not be
any starvation deaths. At present we
are hardly getting 50,000 tonnes of food-
grains. Right from ihe beginning
Gujarat is a deficit State. I think 1
am noi expected to reiterale thig thing
again before this House. We huve to
Solely depend upon the central pool.
If you do not supply foodgriuns to the
Gujarat people, stervation would be
the result. I would, therefore, like to
urge ypon the hon. Minister for Agri-
culture o supply foodgrains to the
extent of 1 lakh tonnes fiom to-day
continuously for the next few months.

I have heard some hon. Opposition

2023 speaking about elections and
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terminating President's rule. Yoy know
very well. There was a popular gov-
ernment in Gujarat and [ urderstand
some Opposilion members, specially
from other States, were more interest-
ed to topple that popular goverment.
I do not understand why honourable
opposition members from other States
were interested in topplng ihe popu-
lar Government of Gujarat. They
shed crocodile tears. They said, let
the popular Government go and let
there be President's rule; tacy said the
President’s rule will be comparatively
better than the popular Government
and so on. I tell my friends on this
side and on that side thot we are not
afraid of elections at all. We are
more nterested in serving the pecple
of the country. Our fundamenta] role
is to serve the people. Suppose we
are elected by the people, we will
enjoy this position. But, if we are not
elected, we will never bother for that
as our goal is to render service tp the

people.
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wART &0 T 97 3q arhrer wv
TET WX W T forar ? qfefur
ST 7 31 M W weReat @
mﬁﬁwﬁ'ﬁ'wa%mem
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[t gqx fog aA<n) 3,000 w&frdr F Wy wA Y g

& u=y, § wEar § A o wer B
fe s qarr sar 7@ w7 )

ghrart 7 GO 356 L W
zg wigse A & s a5 gl w7
qaTE ¥ 9%, afs firdl 0w & Ww=7
e fesquem ), f agt o -
afy wrem & e o1 dfe weas
Ty I w1 § fE & g o § fF w0
wATEr ¥ dfaarr qwr ¥ qgw ¥
e 78 sz vy ot fir :

1 hope this Article will remain a dead
letter.

T dfaenT &Y 8TU 356 TF Frofly
SYANT T | AR EF AT w7 d fn
24 a0t & 33 1T 16 AT ¥ wrezqly
e g T T g 1w oae
TG H [ATA TH QAT HATIT T
forgl, 6 ar wgufe & e gu
S arfadt AT & s v aw
¥ owedi ¥ AT gHC wy ¥ afw
WA ST amw S ® oW
ur fid s gl & o M ddfr g
afer & ag s wgar g frowo
AT AHFEAAT &, AT fq|@y &
R WEE BT gAr &, WA qay
ot ¥ w9 wrew ¥ 77 = fwar qr
& 95,000 wrefirat # worer sa &
TR TET [ ¥ /A qogd & v
@t Mg e A g
¥ ¥ I ¥ O Ay wiwar a
o TR el s s X Tew &
| &% 95,000 WrfAAT wY & wrer
R g W ¥ My e
fear w1 @1 §, w7 fr A 7o *
fee ¥ & oy =afer et e
T W wifgr | v W g
Waeicd | i T e wrE
Tew oedy & ot WY For war oY

AT R |

gaTafy oY, qretETr X AT
A ymor v & 1 AT wT W
oF war gfy feer & | QA grew ¥
eI R sH T Ew &
AT AT £ 1 WIS, qoraE
¥ WY St fefts fod & o
OIS ¥ WRET 4 T WY

Under the heading ‘Scarcity relef’

1t is sand:

“Water supply scheme at a cost of
nearly Rs, 2 crores wag executed in
a record tume for supply of water to
Rajkot city through a 65 kilo-
meter...."”

Unlortunately, this water has not
reached Rajkot. Let my friends stand
up and say you have got a relief from
this scheme. In the near future the
condition of Rajkot ang Jamnagar is
going tp be such that if immediate
steps are not taken to supply water 10
these cities you will have to evacuate
these towns. (Interruptions).

Dr. Mehta though I belong to Rajas-
than my better half 1s from Gujarat.

MR. CHAIRMAN: That means waters
have now gone from Gujarat to Rajas-
than.

SHRI HAMENDRA. SINGH BANERA-
Rajasthan is facing a similar situation.
The famune is staring Rajastban, 1
want to ask three questions. pirst.
regarding he lathicharge on the corres-
pondents of the newspapers who had
gone to report certain incidents to the
Advisor to the Governor, 8ir, the
newsmen hds asiced for the suspension
of the I. G. P. of Gujarat. Sir, gecond-
ly, the atrocities on Harjans is &
shameful affair, in Gujarst, the land
of Gandhiji, ang specially, when the
m&e is lookang after its administra-
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compensaion to the Youth Congress wﬁmaﬁmﬂt&iwl‘ﬂﬁl‘*

workers, 1 fail to understani why not
s 2z WX § fic Qoo & A A

g9 aw faq qrdm | Al T
TFA AT FCRE |
TATT ¥ TZT WIS WAES q€T

TR YT w § AT 98
qET W W

the same amount was paid to the Hari-
jans who were killed in this clash and
also to hundreds of people who were
killed during the agitation in Gujarat

1 hope I will get answers for all
these questions from the hon Mimster 21

it wefem Qoo @m0 (Twere) .
gl o @w ¥ gz & AT v
TR §B T § 39 & 94T I A
£ | W Iqai fF oF feear qord
FOIACE A& | gy g
WRAZMIET | T, T & 3T &
AT 6 3w | W W AT
TG AETE TR

ot B feg W &Y g, ar
fEmaaRamt sraa g g

ot mefay qve @®  ZEd A
g w1 o AT ¥ 34 O ¥ gt
& fad ot 9T ST ot o o3
q OF 13 9 WA W A A
mrE§ 1+ 7 Tw R oOg @ I E
T AL & 1 WA WET ’ WA
X 10, 15 7 Fo qraY 36T O
HTEA & FI WAy A1, w7 T AR
gy I § A I o Ay
N xwz ¥t § wyar @ T@ @
Wl Wt FE grawT w7 A A
- (O (R

T a9 TR e w3
I YR A AR F S
& 9 v qaTE ¥ owr @ &, e D,
o e § omge & o Few o
" AT gt e ) AT g
€ s afewer Yefdt v @ &,
TR wwrw o anr W g
T v ¥ for v grow ¥

frafy ot g€ &
7 ¥ T T ¥ qgT TR &
ATAT €A RWIT TTT w AT § YA
srr 3 =gk Wi @w a7 o A4
AT AT E I HY L HFAT QN
T AT NqA G Arfgd 1 Aw
¥ Ea o & fad Qar wr ¥ Ad
Fo Wifgk w@ T ¥ A gArg A0
gt p v A ¥ qaiEs a1 oA
19 & WX 98 A AET & AT IAW|
w7 GA7 @9r & 99 O w frefre W)
ax w7 wiigd arfe 97 & IO W
far @& W 3 gl frea &% |
grre fww ¥ wE wEr e Al
a1, Mg ¥ yr & anr o W@,
¥frr 4 7z gETw AT g fr O B
d% &m, 7gT O FC A /T IT X
T diasg W a1 @ e o
gFar § wAif% wet AT Az & v e
awemr S ¥ A@ T & WK T
®7 qEar § A agh 9T AT W AHH
HT AOANT SAr QAT & 1 ¥TH W
Wit @ T W F fag g WK
e ¥ quw ¥ o2 O Fw P
wrfed

@ ag & ag wgAC TGS §
i Qo & wr ot 10, 12 forey F
oo W & o 9@ ¥ ag W
¥ ST T FSAT gAY § ¥4I I
wr oy qwr § i ew & fag 3
R A YA e @ §
W TR ¥ oW xg dudr hfw
sRed e
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ot wefart qro qdw . AWTIR
A, A anr A F fag agy a@?
A AR, N g7 A v Ay A e
AT Y, at Y W g4 & feqlm

A § A QA | W qAT g oar
ot feqfs &t @ AR ©. 7™ &
arg g, A oY feafy = @M A=
FEwr AT a@Adr g

s ® & 4§ Fgar Argar g %
gL A M §o A W} frar § ag
I & qr & fga ¥ fiwar § o &
&6 YT w7 ANET FWTE |

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman. Sir, I rise to express
my views on the Resolution seeking
extension of President’s Rule in Gu-
jarat by another six months.

Sir, today the people of Gujarat are
being sympathised by the rest of the
nation. The reason for that is that the
rule of the President, in whose elec-
tion the people of Gujarat dig not
exercise their votes through their
elected representatives, is sought to
r&e‘ et:ti:nded lm*:l‘;ro:-ush this ngsollrtion.

gro I vehemently oppose
this Resolution. v

Gujarat was under the rule of the
former President for more than rix
months, Now it is going to be under
the rule of the new President for six
months more. The hon. Minister of
State in the Ministry of Home Affairs
will no doubt say that the question of
non-participation of Gujarat State As-
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sembly in the presidential election
was referred to the Supreme Court
and the Government conducted the
presidential election on the advice of
the Supreme Court. All of us can
very well understand that the Suyp-~
reme Court, whose Chief Justice was
nominated by the Prime Minister,
would give no decision unpalatable to
the Government.

The Congress Ministry in Gujarat
fell under the weight of charges of
bribery and corruption levelled at it
by the Congress Members of the As-
sembly. When Shri Chimanbhai Pa-
tel was the Congress Chief Minister,
three Ministers of his own Council
of Ministers resigned after making
grave charges of corruption and mal-
practices against the Chief Minister.
At that time, the Central Government
did not move its finger of authority.
When the students’ agitation got in-
tensified, when the people of Gujarat
rose as one man against the Congress
Mirnustry, Shri Chimanbhai Patel was
made to resign and the State Assem-
bly was dissolved. The President's
rule was imposed over Gujarat.

After Shri Chimanbhai Patel re-
signed, he gave a statement to the
Press saying that, though he made
frequent appeals to the Centre for
rushing foodgrains to the State, the
Centre gave no heed to his requests;
but, immediately after the imposition
of President’s rule, the Centre rushed
foodgrains to the State. This was
done primarily to mollify the feelings
of the people of Gujarat towards the
Congress Party.

Though the Central Government
were adament initially about the dis-
solution of the State Assembly, after
the agitation spread like a wild for-
est fire, the State Assembly was dis-
solved. Now there ia law and order
in the State. There is peace and
amity throughout the State. Why
have the ‘Government not come for-
ward o hold ejections in the Siate?

*The original speech was delivered

in Tamil,
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1 can anticipate the plea of the hon.
Minister. He will say that the State
of Guyarat is afflicted by floods and
drought. From my personal experi-
ence, I can say that the ruling party
will hold elections only when the cli-
mate 1s favourable to it for winning
the elections. The postponement of
elections in Gujarat is an indication
which cannot be easily denied. Thae
ruling party is aware of the fact that
the hatred of the people of Gujarat
towards the Congress Party has not
yet diminished. If in these circums-
tances, the elections are conducted,
paturally the Congress Party will
stand to lose. That is why the Gow-
ernment are seeking extension of Pre-
sident’s rule for six months more.
Even after the expirty of these six
months, the Government are <ure to
advance the argument that the elec-
tiony in Gujarat can conveniently be
conducted along with General Elee-
{ions in the February of 1976. Dur-
ing this period, the Central Govern-
ment, through their Governor, will
make an all-out endeavour to win
over the people of Gujarat by proffer-
ing small mercies.

BHADRA 15,

1 have no hesitation in saying that
all the difficulties being faced by the
people of the country today, the un-
precedented economic ecrisis confront-
ing the country, are primarily due to
the power-hunger of the ruling Con-
gress Party, which is proved again by
this Resolution. Though Gujarat is
directly administered by the Presl-
dent, the atrocities being perpetrated’
on Harijans in the State are increas-
ing day by day. Ranmalpur and Su-
rendranagar incidents in Gujarat are
creating history. It is a shame that
in the State of Gujarat which gave
birth to the Father of the Nation,
Mahatma Gandhi, especially when it
is under the President’s rule, ade-
quate protection is not being given to
poor Harijans. I am sure that the
Soul of Mahatma Gandhi, who gave
s everything for the welfare of
ens, will wreck vengeance upon
who have failed to give protec-
to the harassed Hirijans.

EFE
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At the end, I would like to know
what concrete steps have been taken
by the Government to give succour to
the suffering Haryjans in the State of
Gujarat. I would also appeal to the
hon Minister that by holding elec-
tions early in the State he should res-
tore the normal constitutional Gov=
ernment in the State,

With these words, I oppose this Re-
solution seeking to extend the Presi-
dent’s rule in the State of Gujarat by
another six months.

SHRI D. P. JADEJA (Jamnagar) :
Sir, while supporting the motion of
the Home Minuster, I share the anxie-
ty shown by gome opposition parties
who have devoted most of their lime
m mentioning about free, fair and
early elections. Of course, we should
have early elections, Elections have
alwdys been free and fair. I only
hope they will take equal interest in
the other activities of the State, spe-
cially the drought-affected area that
most of Gujarat is today. If they
have wvisited those areas, I am sure
they would have not talked of elec-
tions. On the contrary, they would
have said, save those election expen-
ses and give it to the drought-affect-
ed areas. Thig year's drought and the
sufferings of the people in certain
areas are such that you have not
heard of such a thing in the history
of the State, at least not in my li¥fe
time. Rajkot, Surendranagar, Jam-
nagar and the entire northern region
of Gujarat is facing such a severe
drought that if it does not rain from
now upto the next monsoon, this en-
tire area will have to be evacuated.
I have said it earlier, but I do not
think it has been taken up seriously.
I only hope the Home Ministry will
send a survey team to go and assess
the situation in the drought-affected
areas and given a report to the Cen-
tral Government. Then only they
will realise the gravity of the situa-
tion.

I would take this opportunity of
mentioning some good schemes that
have been started in the last six to
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eight months. One is the aforestation
project taken up by the Gujarat Gov-
ernment. It i5 well known that only
9 per cent of the whole of Gujarat is
under forest region, whereas for eco-
logical balance, it should have been
at least 33 per cent. Government has
admitted that 60 per cent of even, this
9 per cent forest region has now been
completely destroyed. Even under
new afforestation schemes, plants were
put but there were not enough pro-
tective measures to see that the plants
grew up and became forests. I sug-
gest that all money earmarked for
afforestation schemes and reserve
areas should be spent not on saplings,
digging, ete., but on protecting the
trees that have already been planted.
‘Only in those areas we should think
of starting afforestation schemes and
not in new areas.

Coming to the water scarcity, my
colleague just described the situation
in Rajkot. It is a disputable item
between members on this side and
those on that side. But for the entire
region of porthern and north-west-
ern Gujarat and Saurashtra, there is
no source of fresh drinking water.
Cities like Jamnagar and Rajkot, by
the end of February or March, will
not have any source from where you
can bring water to cities which have
‘a population of 3% to 4 lakhs. I
urge upon the Central Government to
give special attention to this region
and find out if tapping the subsoil
water is possible or not.

The main point that I want to make
is that there is a big region in Sau-
rashira and in Kutch where you can-
not bring any water unless the Nar-
mada project or the Rajasthan Canal
project comes there. But there are
other areas also in Saurashtra where
even the Narmada project and the Ra-
jasthan Canal project cannot give you
water. The only alternative for this
‘area is the desalination plant. I know
it is an uneconomical project. This
is what we have been hearing of.
‘Where there is no other form through
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which you can give fresh drinking
water, would you not consider or at
least think of having a desalinatien
plant anywhere on the Saurashtra-
Kutch coast, make use of sea water
and, by a pipeline, give it at least to
major cities where you cannot have
water from any other source.
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I congratulate the Government of
Gujarat for the speedy work they
have done in Rajkot where they have
brought 65 km. pipeline. In cities
like Jamnagar and Dwarka where we
have a flow of tourist traffic coming
in and going out every day, how are
you going to feed these people so far
as water is concerned. Has there
been any scheme to face the situation
in these parts which I am saying will
have no drinking water after the
months of February and March? Here,
the Government could consider, as
they are doing in U.P., to bring arti-
ficial rain also. They have the means:
they have the chemicals. Whatever
little chemicals may have to be im-
perted may be imported. I think,
this is the right time to make experi-
ments in those parts of Gujarat for
bringing in artificial rains.

About the scarcity works, myv hon.
friend, Shri Mehta, mentioned what
was the condition a few years back
and what is the condition today.
There are less scarcity works now.
We want more scarcity works to be
opened. All the same, the same
wages that were being paid 5 to 6
years before are being paid today.
You may not increase the wages but
at least make the payment of wages
partly in cash and partly in kind. Tt
is very difficult for the workers to
get foodgrain items and other essen-
tial requirements that they require
at home,

For the past 4 to 5 years. there
have been no rains in certain parts
of Gujarat, specially in the north-
west part of Gujarat. 1 can show
you newspaper reports also that in
my area there have been suicides by
farmers who for the last three years
have been putting seeds and costly
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fertilisers in their lands but there
bave bsen not enough returnsg even
to pay back for the seeds and costly
fertilisers. Let them make a sur-
vey and find out how many such far-
mers are there. I would request that
thege small farmers who have smal]
holdings, who have lost in seeds and
costly fertilisers should be given a
subsidy, a grant, a dole, in whatever
form the Government wants to help
ihem.

I would urge wupon the Govern.-
ment to take more jinterest in the
quick implementation of projects as
far as slum, clearance projects are
concerned. A revision of the port
charges which have been onhanced
by almost 130 per cent should be
done. A revision of the selection of
industrially backward districts should
also be done.

In conclusion, I would say only
ims, I know that the Government
i+ finding it difficult as far as finan-
vial resources are concerned. But
here, I think, the Government will
huve to find out the ways and means
ot getting the required finances. If
they could consider of a revision of
the Open Urban Land Alienation
Act, T am sure, such a revision could
be made in it. Gujarat is the only
State in the whole country where
ths Act ig imposed so strictly. Only
if a revision is made, if some relaxa-
tivns are made, the employment
posihon will improve. The prices
also will come down. The housing
problems will also ease.

With these words, I support the
motion moved by the hon, Minister.

17.45 hrs.
[MR. SpeAKER in the Chair]
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House and shouted slogans. The
Watch and Ward Officer took him
into custody immediately and inter.
rogated him and the report of the
Watch and Ward Officer is given
below:

“Today at about 1.52 p.m, a visi-
tor by the name of Amrit Lai
Sharma who came to the Puble
Gallery with pass No. 169. issued
through Shri Lalji Bhai, M.P.
threw pamphlets in the House ana

shouted slongan ‘Ingilab zindabad.

2. He was immediately appre-
hended and brought out of the
Gallery. On interrogation, he said
that his name is Amrit Lal Sharma
S/o0 Shri Harbans Lal Sharma and
resident of F—38, Vishnu Garden,
near Tilak Nagar, New Delhi. At
preseni he is working as a con-
ductor in Delhi Tourist Transport
Cooperative Society. His grie-
vance is that he had applied for
admission in Film and Television
Institute, Poona for acting course
but he did not get admission. He,
therefore, demonstrated against the
policy of the Ministry of Informa-
tion and Broadcasting for mnot
admitting eligible candidates in the
Poona Institute.

3. A copy of the pamphlet, his
Visitors' Gallery Card and hix
statement, are placed below.

4, The Visitor i3 wunder the
custody of Watch and Ward
Officer.”.

The said visitor calling himself
Amrit Lal Sharma, has committed a
grave offence and is guilty of the
contempt of this House. I bring it
to the notice of the House for such
action ag the House may deem fit.

«t wwet wf (I%age) - qd
qg gaaT Ay § Teiem oY 9w
afaw § Sa@ fo oy ave @ W g
9% FBATT AT §T ATH § | g ar q@y
w7 wa fis A e , W H o ot



